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supposed to place material before this Bench to say that assets of the company have

been under-valued.

9. By going through the application as well as the documents annexed to it,

nothing has been placed to say that the assets of the company have been under valued

under the supervision of IRP.

10. Therefore, we have not found any merit in the application moved by the Trade

Union for reconsideration in respect to resolution plan by Committee of Creditors,

hence, this application is hereby dismissed without costs.

V. NALLASENAPATHY
Member(Technical)

B. S. V. PRAKASH KUMAR
Member (|udicial)
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